
HIGH COURT OF DELHI, NEW DELHI 
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Notification Nci3l8.;tjDHC/Orgl. dated~.~:-.J.P.-~-t'.!1.:rIn exercise of powers 
conferred by Section 4 of the Delhi High Court (Amendment) Act, 2015 (Act 23
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of 2015), which .came into force with effect from 26.10.2015 vide Notification 
No. F.No.L-19015/04/2012-Jus dated 26.10.2015 issued by the Government of 
India, Ministry of Law, Justice and Company Affairs, published in Gazette of 
India Extraordinary, Part II, Section 3 sub-section (ii), Hon'ble the ChiefJustice 
has been pleased to order as under:­

(i) 	 All suits or other proceedings pending in the Delhi High Court on the 
Original Side up to the value of rupees one crore, excepting those cases in 
which final judgments have been reserved, be transferred to the 
jurisdictional subordinate courts. 

(ii) 	 All suits or other proceedings the value of which exceeds rupees one 
crore but does not exceed rupees two crores, other than those relating to 
commercial disputes the specified value of which is not less than 
rupees one crore (as defined in The Commercial Courts, Commercial 
Division and Commercial Appellate Division of High Courts 
Ordinance, 2015), pending- in the Delhi High Court on the Original Side, 
excepting those cases in which final judgments have been reserved, be 
transferred to the jurisdictional subordinate courts. 

The transfer of cases to the subordinate courts shall commence from 

today, Le. 24.11.2015 

~ll'15' 
Registrar General 

24.11.2015 


